Sixteenth Loksabha

an>

Title: Motion for leave to introduce the Dam Safety Bill, 2018 (Motion Adopted).

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI ARJUN RAM MEGHWAL):
Madam, on behalf of my colleague, Shri Nitin Gadkari, | beg to move for leave to introduce a
Bill to provide for surveillance, inspection, operation and maintenance of specified dams for
prevention of dam failure related disasters and to provide for institutional mechanism to

ensure their safe functioning and for matters connected therewith or incidental thereto.

HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide for surveillance, inspection,
operation and maintenance of specified dams for prevention of dam failure
related disasters and to provide for institutional mechanism to ensure their safe
functioning and for matters connected therewith or incidental thereto.”

... (Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, | stand here to oppose the
introduction of this Bill because it does not come under the purview of this House or the
Parliament. The Union Government does not have legislative competence to legislate on
this Bill as the subject comes under the purview of State Governments as per List Il (2017)

of Seventh Schedule of the Constitution of India.

| would also like to mention that another Bill was introduced in 2010 where the basic

purpose of the Bill was mentioned in the introduction — “To provide for proper surveillance,



inspection, operation and maintenance of all dams of certain parameters in India to ensure

their safe functioning and for matters connected therewith or incidental thereto.’

This line is missing in this Bill of 2018. Once you have that line of 2010, that actually
gives scope for the Parliament to implement a regulation. ... (Interruptions) But in this
present Bill of 2018, that is not there. ... (Interruptions) Further, | would also like to mention
that the preamble of the Dam Safety Bill of 2010 does not find place in the present Bill of
2018 and it is a State Subject. ... (Interruptions)

Lastly, | would also mention that the Committee, which was formed subsequently
takes note that the regulation of safety of dams has not yet been declared by the Parliament
to be expedient in public interest. ... (Interruptions) However, they are not inclined to accept
the view that the Parliament has no power to make laws on this subject as stated in the
preamble of the Bill of 2010. ... (Interruptions) That does not find place in the Bill of 2018. ...
(Interruptions) Therefore, | stand here and would like to state that our Party opposes the

introduction of this Bill. ... (Interruptions)

A TSI I AeraTer: HeH Ty, TR dgd & fAgr Aol 7 v affeoiere™d ¥ Y 8 ... (gaam)
H 3{TYeh HTETH A H&H DI Il AT & fob 15dT aliep FHT H I8 fdeT SIegd g31T 2T ... (Faer)
IGD 9IS I8 TS PHCT H TN ... (FGE) TShST PHCT 7 P JTeod e eyl IHd a8 15d
clleh JHT oIt 8l 715, 31T 16T olich a1 H O 8 3T ... (¥ er) § ST <med § f I8
BYCAT T FAYT XS T &1 ... (FaY) 3R U 3Tfcepet 252 U, AT SH ATh-A1 forar gar
& b 3R aF Iy H&Hd &, URTd URT 8T 81 ... (TIHT) §9R URT 37 U 3R dve §7Tet T

TR 9T Blhx TRIT ol ... (Fa) SfelY ATl e HhI T8 olfvRelfed dufi:ca &l ...
(e 3nféaat 252, 3R A 3nfEdal 246 3R Jofer gyt HT Ut 56 37K 97 Tabs ATer UG, ar
TJeR HETS ATEd Pl g THS H 3T ST fob T8 IRT 8N cifSieet(ed il A &, s9ferg § g1
fiet T FEISTF PR &

HON. SPEAKER: The question is:



“That leave be granted to introduce a Bill to provide for surveillance,
inspection, operation and maintenance of specified dams for prevention of
dam failure related disasters and to provide for institutional mechanism to
ensure their safe functioning and for matters connected therewith or incidental

thereto.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL: Madam, | introduce’* the Bill.



